
^ CENTRAL ADHINISTRATIUE TRIBUNAL, PRINCIPAL BENCH,
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CCRAn

Hon'ble .fir .S.R.Adige, flemberCA)
Hcn'ble fir #8.S.Hegde, l*lember(3)

Smt. Ajay Telephone Operator(Daily Uages)
r/o H.No,158/9 Uard No»11, Subhash Nagar,
Near Tacobpura Ramlila Ground, Gurgaon,

(Haryana) Applicant.
By Advocate Shri B.N.Bhargava

Versus

sirhrough and represented by the
Secretary Ministry of Science & Technology
Deptt. of Scientific & Industrial Research,
Technology Bhauan, Neu Mehrauli Road,
New Delhi -110016.

2. Director(Administration)
Department of Science & Technology
Technology Bhauan,Neu Mehrauli Hoafl,
Neu Delhi-110016.

By Advocate Ms. Pratima^, proxy counsel
for Shri K.C.Mittal ••••••••••••Respondents.

ORDER

Hon'ble Mr .5 .R .Adige, flember(A),

In this application, Smt.Ajay, a Telephone

Operator, uho uasemployed on daily uages in the

Department of Science & Technology, Neu Delhi has

challenged the verbal order dated 20.2.91 said to
h CCA

have^ communicated to her, terminating her services,

although she had completed 5B2 days on daily uages.

It is her case that she is a qualified Telephone

Operator, uho was registered uith the Employment
Exchange, and uas appointed as Telephone Operator
on daily uages on 19.7.89 in the respondents' office

on the verbal orders of the Section Officer. She

states that she uorked as Telephone Operator from

19.7.89 till 20.2.91 to the entire satisfaction of the
Officers and the Staff. During this period, the
respondents requisitioned candidates from the

Employment Exchange on tuo occasions for appointment.
> The applicant uas also interviued along uith the

.i. candidate, eponeored by the exchange
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and she claims that she uas found more efficient

in comparison to other candidates* In February,1991,

one of the Officers uorking under the respord ents

appoirted some other female Telephone Operator,

but this time the applicant uas not informed about

the appointment# On 20*2,91, the Section Officer

terminated the applicant's services summarily ,

although there uas one more post falling vacant

under the control of the respondents. The applicant

also alleges that one Sunil Kumar uorking as

Telephone Operator on daily uagcs uas appointed to

a regular Group Dj post^ but still continues to uork

as Telephone Operator under the respondents*

2* The applicant claims that she made a uritten

representation on 6.9*91 for re-employment

and regularisation, but no decision has been

taken on that representation,compelling her to

file this 0*A •

3. The respondents have challenged the 0*A* and

have stated that the applicant uas engaged on daily

uages basis from 3uly,1989 to February,1991 for 494

days only(Annexure-1 to the counter ) and the

applicant's services uere terminated in the public

interest, in accordance uith the extant Government

Rules, because all posts of Telephone Operators

in the riinistry/department are required to be filled

up by the regular LD;Cs belonging to the CSCS Cadre

vide DP &T O.M. dated 7.11.85(Annexure-II).

The respondents deny that there is any vacancy
in the grade of Telephone Operator, In so far as

the vacancies in the LDC Cadre are concerned, the
respondents have stated that they have already
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intimated to the Qepartment of Personnel and Training

for sponsoring the candidates for filling them#

Regarding Sunil Kumar, it is stated that he has been

regularised against a Group D post as he fulfilled all

the conditions for regularisation, and that he has been

posted at the Telephone Exchange without any

financial benefitsuhich are being given to the LDCs

posted there^till suitable candidates are sponsored

by the DP & T»

4« Ue have heard Shri B.N•Bharg§va, learned counsel

for the applicant and fls# Pratima flittal, proxy

counsel for Shri K.C.flittal, learned counsel for the

respond ents.

5. Ue had directed Ms# P.ftittal to produce the

copy of the appointment letter issued to SRri Sunil

Kumar, and sfie has furnished a copy of the same, and

upon its perusal, ue are satisfied that Shri Sunil

Kumar has indeed been appointed as a*Chaprasi* that is

against a Group D post# The applicant cannot have any

legitimate objection if the respondents are takino

the work of Telephone Operator from him^while paying

him the salary of a Group D Post. It is also/Wthe

contents of DP & T O.M. Dated 7#11#85 that all posts

of Telephone Operators nftre to be filled up by the

regular LDCs belonging to the CSCS Cadre.

6. Under the circumstances, the order dispensing with

the applicant's services as Telephone Operator on

daily wages^calls for no interference and this

application is dismissed# No costs#

/A
(B.S.HEIGDEL) (S.R.AlilGE^
fILnBE:R(3) rCRBE:R(A)
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